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directed to inform you that Lok Sabha, 
at its sitting held on the 14th 
December, 1993, agreed without any 
amendment to the Merchant Shipping 
(Amendment) Bill, 1993, which was 
passed by Rajya Sabha at its sitting 
held on the 9th December,  1993". 

RE: DUNKEL DRAFT 

THE        DEPUTY        CHAIRMAN: 
Shrimati Sarala Maheshwari. 
(Interruptions) 

SHRIMATI SARALA 
MAHESHWARI (West Bengal): 
Madam... (Interruptions) 

 
THE DEPUTY CHAIRMAN: If you speak 

one by one, then everything will be recorded. 
(Interruptions). 

SHRI SUKOMAL SEN (West Bengal): 
Madam, GATT negotiations are going to be 
concluded...(Interruptions). All gates are 
cleared for signing the Dunkel Draft. Both the 
EEC and the USA have come to an agreement 
to control it. Interruptions). We understand 
that the Cabinet of our country has given the 
green signal to the Indian negotiators to sign 
the Dunkel Draft. Madam, both in the Rajya 
Sabha and in the Lok Sabha, we protested 
against the Dunkel Draft and a heated debate 
took place. We opposed it. Even the Congress 
Members could  not  support  it.  Despite 

†[ ] Transliteration in Arabic Script. 

strong opposition, the Government of India is 
selling out the interests of the country. The 
economic sovereignty of the country is being 
sold out. Now they are signing the Dunkel 
Draft. The entire economy of the country is 
going to be ....(Interruptions). The capitalist 
countries will rule over the economy of this 
country. Madam, we are mourning for our 
country. We are going to lose our economic 
sovereignty. The entire House should rise. 
The Government is committing a sin by 
selling out the interests of our country. The 
Government should not sign the Dunkel Draft. 
The Governemnt and the Cabinet should 
immediately decide not to sign the Dunkel 
Draft. They should oppose it. Madam, 
yesterday the report of the Standing 
Committee on Commerce was placed on the 
Table of the House. This Committee has also 
severely criticised the Dunkel Draft. They are 
not in full agreement with the provisions of 
the Dunkel Draft. Despite strong opposition of 
the Commerce Committee, the Government of 
India is going ahead to sign it. They are 
committing a sin. (Interruptions). 

THE DEPUTY CHAIRMAN: You have 
made your point. 

SHRI       S.       JAIPAL       REDDY: 
Madam......  

 
SHRI S. JAIPAL REDDY: Madam, we 

have learnt from the Press today that the 
Government of India has given the green 
signal to its negotiators to sign the Dunkel 
Draft. It is a black day in the history of our 
country. We will not be a privy to the process 
of the Government of India signing a death 
warrant for the Indian economy. We have also 
learnt from the Press today that the USA is 
trying to further amend the textile chapter to 
the disadvantage of India. The USA has 
threatened that it would introduce 
amendments to see that the textile market of 
India is thrown open to the USA exports. I 
would like to know 
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[Shri S. Jaipal Reddy] why the Government 
of India has given a green signal to its 
negotiators behind the back of Parliament. 
The Standing Committee on Commerce has 
taken a categorical position against the 
Dunkel Draft Text. How could the 
Government, on its own, take a decision 
behind the back of the Indian Parliament? 

SHRI KAMAL MORARKA 
(Rajasthan): Madam, I am on a point of 
order.... (Interruptions). 

SHRI SIBRAMANIAN SWAMY (Uttar 
Pradesh): Madam, you had .... (Interruptions). 

SHRI KAMAL MORARKA: Madam, my 
point of order is very simple.... 
(Interruptions). 

THE DEPUTY CHAIRMAN: First of all, 
this point of order is in disorder. But since I 
have identified you, you may speak.. 
..(Interruptions)... 

SHRI KAMAL MORARKA: My point of 
order is very simple. 

The Parliamentary Standing Committee is 
seized of a matter and the report is presented 
to the House. 

Today the newspapers contained two 
reports: one, that the Standing Committee on 
Commerce presented its report on Dunkel to 
the Rajya Sabha; second, the Cabinet 
Committee on Economic Affairs has 
authorised the Commerce Ministry to sign the 
Dunkel proposals. Why are we having a 
Parliamentary Committee? Why is the 
Committee's time and money being wasted? 
Why are we having reports presented to the 
Parliament when the Government is not even 
reading the reports? I do not understand.. 
(Interruptions).. 

THE DEPUTY CHAIRMAN: Just a 
minute.. (Interruptions).... Yesterday, I 
announced this and I want to repeat it again. 
This matter of the Committee was taken up in 
the Business Advisory Committee. But the 
report was not ready and    I    said    it    
yesterday    also.    The 

Members insisted on discussing the Dunkel 
Draft ...(Interruptions)... Mr. Jaipal Reddy, 
you are a witness to it. Mr. Baby had also 
raised it...(Interruptions)... Now the report 
was not ready. We took the opinion of the 
Members whether we should discuss the 
Dunkel proposals in the House before the 
Committee concludes... (Interruptions)... 

SHRI S. JAIPAL REDDY: That is not the 
point... (Interruptions)... 

SHRI MENTAY PADMANABHAM 
(Andhra Pradesh): That is not the point. 

THE DEPUTY CHAIRMAN: You are not 
understanding the point... (Interruptions)... 

Iinformed the Commerce 

Minister       about       this.       Let       me 
finish......(Interruptions)....    You   people 
are so impatient that you do alow somebody 
to inform the House what is being done 
behind the scenes Because the report was not 
ready, it could not be placed before the House 
and it could not form part of the discussion. 
But I told the Commerce Minister, 'please 
take note of it because the report is being laid 
on the Table of the House while you are 
negotiating'. These were the views, wishes 
and the desire of the Members. This is what I 
wanted to inform all the Members... 
(Interruptions)... 

SHRI S. JAIPAL REDDY: Madam, your 
instructions were ignored... (Interruptions)... 

THE DEPUTY CHAIRMAN: No, 
instructions were not ignored... 
(Interruptions)... Now, Mr. Subramanian 
Swamy... (Interruptions)... 

SHRI  S.  JAIPAL REDDY: In  total 
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contravention of the recommendations of 
the Standing Committee on Commerce, 
the Government of India gave a green 
signal to its negotiators to sign this pact 
...(Interruptions)... What is the point in 
having a Standing 
Committee... .(Interruptions).... The 
Government should tell us whether the report 
that it gave the green signal to its negotiators 
is correct or not ... (Interruptions).. 

THE DEPUTY CHAIRMAN: The 
Government will inform the House whenever 
they want to. But I cannot give any 
commitment...(Interruptions).. 

SHRI S. JAIPAL REDDY: The Minister of 
State for Commerce should be able to tell us. 
This report is very disturbing ... 
(Interruptions).. 

THE DEPUTY CHAIRMAN: Mr. 
Jaipal Reddy, I have identified 
Mr. Subramanian Swamy 
... (Interruptions).... 

SHRI S. JAIPAL REDDY: Madam, the 
point is, we raised a question about a report 
and we have the Minister here. He should be 
able to confirm it or contradict it  
...(Interruptions).... 

SHRI V. NARAYANASAMY 
(Pondicherry): The report was submitted only 
yesterday ...(Interruptions).... 

THE DEPUTY CHAIRMAN: Mr. Jaipal 
Reddy, as I said earlier, I conveyed the 
sentiments of the House and whatever the 
Government wants to say, it will come before 
the House. If it asks for time, we will try to 
find time and allow it to make a statement. 
But now let me allow Mr. Subramanian 
Swamy ...(Interruptions).... 

SHRI S. JAIPAL REDDY: How can 
the Government get away with silence? 
Silence means the Government is guilty. 
...(Interruptions)....The Government is 
maintaining guilty silence? Why does not 
the Government react? 
...(Interruptions).... 

SHRI SUBRAMANIAN SWAMY: I think, 
they should have the decency to allow me to 
make my point. 

THE DEPUTY CHAIRMAN: I don't know 
...(Interruptions).... 

 
SHRI SUBRAMANIAN SWAMY: First of 

all, Madam ...(Interruptions).... 
SHRI ASHOK MITRA (West Bengal): 

Does the Standing Committee of Parliament 
matter to the Government? The Government 
should give us ... (Interruptions).... 

SHRI JAGESH DESAI 
(Maharashtra): The Government might have 
taken the views of the Members ... 
(Interruptions).... 

SHRI KAMAL MORARKA: Madam, I 
object to it ...(Interruptions).... 

SHRI MOHAMMED AFZAL alias MEEM 
AFZAL: What is this, Madam? We are raising 
a very important matter. ... (Interruptions).... 

Why is the Government spending a lot of 
money on the Standing Committee? 

SHRI S. JAIPAL REDDY: What is the 
importance of Parliament? 

We are raising the issue in Parliament. How 
can the Government refuse to react? 

SHRI ASHOK MITRA: Do you call this 
democracy? ...(Interruptions).... 

SHRI S. JAIPAL REDDY: The 
Government must react. 
... (Interruptions).... 

THE DEPUTY CHAIRMAN: Your 
sentiments have been reported and recorded 
and they have been conveyed. Whenever the 
Government wants to react, it can react. 

... (Interruptions).... 

SHRI DINESHBHAI TRIVEDI (Gujarat): 
Madam, the people will answer this 
...(Interruptions).... 

SHRI JAGESH DESAI: Madam, I want to 
raise an important issue. 

THE DEPUTY CHAIRMAN: Let Mr. 
Subramanian Swamy speak first ... 
(Interruptions).... 
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SHRI SUBRAMANIAN SWAMY: 
Madam, the Left Front and their allies, 
the Janata Dal ...........(Interruptions).... 

SHRI MOHAMMED AFZAL alias MEEM 
AFZAL: Madam, it is a very serious matter. 
Let us be serious, Madam. Why is the 
Government spending a lot of money Oft the 
Standing Committee? Why should we spend 
our time? ...(Interruptions).... 

SHRI SUBRAMANIAN SWAMY: The 
question is, the left Front and their allied 
parties have raised the question on the Dunkel 
Draft ...(Interruptions).... 

SHRI MOHAMMED AFZAL alias 
MEEM AFZAL: Is he the Commerce 
Minister? ... (Interruptions).... 

THE DEPUTY CHAIRMAN: Your 
comment is not proper. This is not proper 
...(Interruptions).... 

SHRI SUBRAMANIAN SWAMY: I am 
having my say. I am not reply on behalf of the 
Government. 

SHRI ASHOK MITRA: Is he the Prime 
Minister? 

THE DEPUTY CHAIRMAN: He has not 
even said anything. What are you saying; ... 
(Interruptions). ...I have identified him. I have 
allowed him to 
speak.  

SHRI SOMAPPA R. BOMMAI (Orissa): 
Madam, yesterday, we demanded, let there be 
a discussion today on this Report 
...(Interruptions).... 

SHRI SUBRAMANIAN SWAMY: 
Madam, how can he get up? He does not 
follow the basic parliamentary principles. 
...(Interruptions)....This is not This is 
Parliament ...(Interruptions).... 

THE DEPUTY CHAIRMAN: Let him 
speak ... (Interruptions).... Why should you 
say so? He is a Member of this House He has 
a right to speak. I have identified 
him....(Interruptions).... 

SHRI ASHOK MITRA: How can he 

*Expunged as* ordered by the Chair. 

do it? He is not the Commerce Minister. He is 
neither the Leader of the House nor the Prime 
Minister. 

SHRI SOMAPPA R. BOMMAI: What 
is the stand of the Government? We 
would like to know from the 
Government, not from him 
... (Interruptions).... 

SHRI SUBRAMANIAN SWAMY: They 
are afraid ...(Interruptions).... 

THE DEPUTY CHAIRMAN: Let him say 
what he wants to say. I do not know what he 
want he wants to say ... (Interruptions).... 

SHRI SUBRAMANIAN SWAMY: Sit 
down. 

SHRI SOMAPPA R. BOMMAI: You 
cannot ask me to sit down? Who are you? you 
are a *...(Interruptions).... He was an ex-
Commerce Minister. We want to hear the 
present Commerce Minister. ... 
(Interruptions).... 

THE DEPUTY CHAIRMAN: Mr. Jaipal 
Reddy, I have allowed you. Let other people 
also raise their opinion. You cannot force 
...(Interruptions)....Before the Government a 
private Member has a right to say something. 
He is as much a Member as you are. If you 
can speak, he can speak. 

SHRI S. JAIPAL REDDY: Okay. 

THE DEPUTY CHAIRMAN: Have certain 
concern and respect for the opinion of the 
private Member ...(Interruptions)....He is not 
a Government party. He is not from the 
Treasury Benches. He is an individual person. 
He has got a right to speak as you have. 

SHRI SUBRAMANIAN SWAMY : 
Madam, I want to say that the Left Front and 
their allies have made a point on what they 
call 'Dunkel Draft' or what is known as 
'Dunkel Draft Act' in the Uruguay Round. 
Now the question is, first of all, they are 
quoting from the newspaper reports of what 
the Standing 
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Committee. Report has actually said. It 
would be entirely wrong on their part 
to only say half of what the Standing 
Committee has said. The Standing 
Committee has certainly said that the 
Draft should be opposed but it also said 
that the Government of India must 
ensure that they don't get out of 
GATT in other words, they are in 
utter confusion. You have to make a 
choice. The question is of that choice. 
And, therefore, I would like to say two 
things. One, the Government should 
make absolutely clear what their 
position is. Second, I would urge upon 
the Government to sign this Draft 
which has been prepared and let it be 
known—the country's opinion may be 
divided on this—that the Final Draft is 
in the interests of the 
country. . .(Interruptions) 

SHRI S. JAIPAL REDDY: No. . 
.(Interruptions) 

SOME       HON MEMBERS 
No. . .(Interruptions) 

SHRI SUKOMAL SEN : They are not 
willing to negotiate. . .(Interruptions) 

SHRI S. JAIPAL REDDY : He is 
misquoting the Report of the Standing 
Committee. . .(Interruptions) 

THE DEPUTY CHAIRMAN : I have got 
some written names. Mr. Swell 
(Interruptions) 

PROF. SAURIN BHATTACHARYA 
(West     Bengal) The     Commerce 
Minister is driving it one year 
later. . .(Interruptions) Now he 
presses. . .(Interruptions) 

SHRI G.G. SWELL (Meghalaya): We are 
overtaken by events. And, under compulsion, 
the Government has made a very drastic, far-
reaching, decision yesterday. I think the 
Government should come forward with a 
statement giving their reasons for the decision 
that they have arrived at. And after that, there 
should be a cool, calm, deliberate, sobre, 
discussion on the entire thing. . 
.(Interruptions) 

AN HON. MEMBER : That is not 
possible in the Rajya 
Sabha. . .(Interruptions) 

SHRI JAGESH DESAI : Madam, I 
have to make my point 
. . .(Interruptions). . . 

THE DEPUTY CHAIRMAN: Now we 
cannot start a discussion or reopen the 
discussion on the Dunkel Draft which we 
already did. . .(Interruptions) Whatever your 
party Members have said. . .(Interruptions) 

SHRI SOMAPPA R. BOMMAI : Let me 
make my point. . .(Interruptions) 

SHRI S. JAIPAL REDDY : The 
Government must react, 
Madam. . .(Interruptions) 

 
SHRI SUBRAMANIAN SWAMY : Your 

leader, Mr. Hegde, wants to join the Congress. 
Why are you opposing the Congress 
now?.(Interruptions) 

SHRI S. JAIPAL REDDY : We 
can't be privy to the guilty silence of 
the Government. . .(Interruptions) How 
can we be silent spectators to the 
silence of the 
Government?. . .(Interruptions) 

SHRI JAGESH DESAI : Madam, I 
compliment the SEBI for 
warning. . .(Interruptions)   Madam,   this was 
to be done earlier. . .(Interruptions) 

SHRI SUKOMAL SEN : We are 
raising the Dunkel issue 
now. . .(Interruptions) 

SHRI JAGESH DESAI : This is 
more important than 
Dunkel. . .(Interruptions) 

 

SHRI JAGESH DESAI : Madam , to  

*Expunged as ordered by the Chair. 
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[Shri Jagdish Desai] safeguard      the      
interests      of      the investors. . 
.(Interruptions) 

SHRI S. JAIPAL REDDY : We will not 
allow any other proceedings of the House so 
long as the Government does not clarify. . 
.(Interruptions) 

SHRI JAGESH DESAI : I am happy that the 
SEBI has taken a decision to ban forward 
trading in the interests of the investors. . 
.(Interruptions) 

SHRI S. JAIPAL REDDY : We will not 
allow any other item to be taken in the House 
until the Government clarifies its stand on the 
issue. . .(Interruptions) 

SHRI JAGESH DESAI : The stock 
exchange brokers have gone on strike-. . 
.(Interruptions) It should be stated firmly. . 
.(Interruptions) 

 
SHRI S. JAIPAL REDDY : Are we to move 

to another item? (Interruptions) 
SHRI JAGESH DESAI : I hope that the 

whole House will extend its support. . 
.(Interruptions) 

 
SHRI S. JAIPAL REDDY : The 

Government must break its silence. The 
silence of the Government is shocking. . 
.(Interruptions) 

 
SHRI MENTAY PADMANABHAM : The 

Minister wants to say something. . 
.(Interruptions) 

SHRI P.M. SAYEED : Let the Members go 
back to their seats. . .(Interruptions) Why don't 
you ask them to go to their seats? 
(Interruptions) 

THE DEPUTY CHAIRMAN : Go back. He 
is standing to say something. Please go back to 
your seats.  

 He got up and you 

came into the well. Mrs. Sinha, are you taking 
a new role today?  

 
I said, " please go back". If you are in the 

well, the Minister will not be able to say 
anything. Don't you want to heat him? He 
wants to say something. Don't you want to 
hear him? 

SHRI MD. SALIM (West Bengal)-: If they 
don't respond to our demand, what is       the       
use       of       Parliament?. . . .(Interruptions). 
. . 

 
THE DEPUTY CHAIRMAN : Mr. Jaipal 

Reddy, I know you are agitated. 

 
THE MINISTER OF STATE IN THE 

MINISTRY OF CIVIL SUPPLIES, 
CONSUMER AFFAIRS AND PUBLIC 
DISTRIBUTION AND THE 
MINISTER OF STATE IN THE MINISTRY 
OF COMMERCE (SHRI KAMALLUDDIN 
AHMED) : Madam, I was about to say 
something but they ran into the well. 

THE DEPUTY CHAIRMAN : I know that. 
Somebody has to take the role. 

SHRI MENTAY PADMANABHAM : You    
are    keeping    quiet    till    now. Therefore,    
we    had    no    alternative. . . 
.(Interruptions). . . 

SHRI N.E. BALARAM (Kerala) : You are 
just smiling. . .(Interruptions)... 

THE DEPUTY CHAIRMAN : Mr. 
Balaram, he stood up. . .(Interruptions)... 

SHRI   N.E.   BALARAM   :   The   day 
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after tomorrow, it will come in newspapers. 
So, why cannot he speak now? 

SHRI SUBRAMANIAN SWAMY : They 
should sot sign it because they don't have a 
spine, 

 
SHRI    KAMALUDDIN   AHMED    : 

Madam, this issue is not a political issue. . 
.(Interruptions). . .This issue is a very 
important issue. This is not a political issue. 
This was discussed in the House and different 
sentiments were expressed in regard to the 
entire proposals. What I can say at this 
moment is that by the evening the hon. 
Commerce Minister will make a statement. 

SHRI S. JAIPAL REDDY : Madam, we 
asked. . .(Interruptions). . .We sought a 
specific piece of information from him : 
Whether it is a fact that the Government of 
India has given its nod to its own negotiators 
to sign the Dunkel Text or not. That he should 
be able to confirm or deny. 

SHRI      KAMAL      MORARKA Madam,  
the  CCPA  has given its nod. The former 
Commerce Minister has been more correct. . 
.(Interruptions). . . 

SHRI S. JAIPAL REDDY : So long 
as it is not clarified, it is no intervention 
on the part of the Minister of State for 
Commerce. . .(Interruptions). . . The 
Government must either deny or confirm. 

THE DEPUTY CHAIRMAN : Kamal 
Morarka Ji. . .(Interruptions). . . 

SHRI V. NARAYANASAMY : The 
Minister is coming with a statement. Till then, 
Mr. Morarka, you keep asking questions. . 
.(Interruptions). . . 

SHRI KAMAL MORARKA Madam, We 
want to know whether they are going to sign 
the Draft because they have no spine. That is 
the basic issue. If they are not going to tell us, 
it is in the newspapers that CCPA has given 
its nod 

and Parliament has been kept in dark Tell us 
'yes' or 'no'. Or tell us thai you don't know. 

SHRI SUBRAMANIAN SWAMY : 
Madam, I can sue him because he has stolen 
my suit. . .(Interruptions). . . 

 
SHRI S. JAIPAL REDDY Madam, how 

can Parliament be kept in the dark? How can 
Parliament be taken for a ride? This 
Parliament is sovereign, Madam. The 
Government is not sovereign. But Parliament 
is sovereign. 

SHRI DINESHBHAI TRIVEDI : We just 
want to know whether it is correct or not. I do 
not think we are asking for the moon . . 
.(Interruptions). . . 

SHRI S. JAIPAL REDDY : I want the 
Minister to give a specific piece of 
information. . .(Interruptions). . . 

THE DEPUTY CHAIRMAN Will you 
please take your seat? . . .(Interruptions). . . 
You wanted the Minister to react. . 
.(Interruptions). . Please sit down. This is not 
the way. . .(Interruptions). . .Again, this is for 
the second time that I am putting on record 
that you are all impatient . . .(Interruptions). . . 

SOME       HON.       MEMEBRS 
Yes. . .(Interruptions). . . 

THE DEPUTY CHAIRMAN : You 
want my protection. . .(Interruptions). . . 
Please sit down, Mr. Jaipal Reddy, Mr 
Jaipal Reddy, you are also like this. ! am 
trying to protect the interests of the 
Members. . .(Interruptions). . Just a 
minute. The Minister reacted. Now, I cannot 
guarantee that the Minister would react to it as 
you want it. Surely, he will react as he wants. . 
.(Interruptions). . . 

SHRI MENTAY PADMANABHAM : It Is 
not at all a reaction .    .(Interruptions). . . 

SHRI SUKOMAL SEN : it is no reaction at 
all . . .(Interruptions). . 
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THE DEPUTY CHAIRMAN : Now, I am 
moving on to the other business. Yes, Mrs. 
Sarala Maheshwari, do you want to speak or 
not?. . .(Interruptions). . . 

SHRI JOHN F. FERNANDES (Goa) : 
Madam, the Ojha Commission has 
submitted its report 
. . .(Interruptions). . . The report has not 
been made public by the Central 
Government. . .(Interruptions). . A 
copy of the report has been placed on the 
Table   /  of      the       Goa      Assembly. 
. . .(Interruptions). . . I want the Central 
Government and the Railway Ministry to see 
that a copy of the report is laid on the        
Table        of        this        House. 
. . .(Interruptions). . . 

THE. DEPUTY CHAIRMAN : Please sit 
down. . .(Interruptions). . .All of you, please 
sit down. . .(Interruptions). . . 

SHRI JOHN F. FERNANDES : 
Madam, the Commission has stated that 
the environment will bedestroyed in 
Goa. . .(Interruptions). . .and an amount 
of Rs. 202 crores will have to be 
spent.. . .(Interruptions). . .1 do not want 
the Government to hide the 
truth. . .(Interruptions). . .from the 
public. The Report should be made public. . 
.(Interruptions). . . 

THE DEPUTY CHAIRMAN : Just a 
minute. . .(Interruptions). . .I was going 
to say something. Unless and until I 
speak to him, I cannot say anything 
. . .(Interruptions). . . The Minister of 
State for Commerce said 
something. . .(Interruptions). . .Just a minute. 
Let me complete. . . . (Interruptions). . . Let 
me complete, please. . .(Interruptions). . .I 
would speak to the Commerce Minister. The 
news is attributed to him that he is going to 
sign 

*Expunged as ordered by the Chair. 

 

SHRI SUBRAMANIAN SWAMY : Why 
is the Government apologetic?. . . 
(Interruptions). . .1 want to know why the 
Government is apologetic, let the 
Government come out openly and say, "We 
will do it." or "We won't do it.". . -
.(Interruptions). . .Why are they apologetic?. . 
.(Interruptions). . . 
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it. Now, unless and until I speak to him, 
I cannot give any 
information. . .(Interruptions). . . Please hold 
on for a minute. Mr. Jaipal Reddy, you really 
irritate people, you don't listen to them. That 
is how things go out of the way. If you feel 
that the House should be adjourned, I can 
adjourn the House for ten or fifteen minutes 
and I can talk to him and find out. 

The House stands adjourned for 15 
minutes. 

The house then Adjourned at thirty minutes 
past twelve of the clock. 

The House reassembled at fifty minutes 
past twelve of the clock, The Deputy 
Chairman in the Chair. 

Re.  DUNKEL DRAFT—Contd. 
THE DEPUTY CHAIRMAN : I had to 

adjourn the House to find out from the 
Minister at what time he would come. I 
assure you.... 

THE DEPUTY CHAIRMAN : It is okay. It 
is good. Let us not make any comment on 
anything. We have got another thing before 
us. I adjourned the House because I wanted to 
be sure to see that the statement is made in the 
House. You are all so concerned. I assure the 
House that the statement would be made 
today. I could not get the Commerce Minister.   
He   was   busy   in   the   other 

*[† ]Translation in Arabic Script. 

House, in a meeting. In the meanwhile, I 
request you that let us go ahead with the 
business. Let us go ahead with the business. I 
assure you that as soon as possible we would 
ask the Minsiter to make a statement. When 
the statement is made, you can lodge all your 
complaints or protests which you want to do. 
(Interruptions) 

SHRI M.A. BABY (Kerala) : You can 
adjourn the House till that time. 
(Interruptions) 

SHRI SUKOMAL SEN : By 3 P.M., the 
Government is to sign. If the statement comes 
afterwards, what is the meaning? 
(Interruptions) 

THE DEPUTY CHAIRMAN: We have got 
tomorrow, the day-after, the next Session and 
the Session after that. We will not stop talking 
whatever happens. Let us continue with our 
work. You have registered your strong 
protest. It is being registered. I should say you 
have registered your portest strongly. Now, 
let us continue with our work. We will 
continue to work even tomorrow. 
(Interruptions) 

SHRI ASHOK MITRA: we nave to work, 
Madam, but... (Interruptions) 

THE DEPUTY CHAIRMAN: Let us work. 
Now, Mr. Chimanbhai Mehta please.  
...(Interruptions)... 

SHRI ASHOK MITRA: We have to draw 
the attention of the Government. The Nation 
should know what the Government is going to 
do. (Interruptions) Otherwise, what is the 
point in Our pursuing this matter? 
(Interruptions) 

THE DEPUTY CHAIRMAN: You have 
drawn the attention of the Government very 
strongly and it has been taken note of by the 
hon. Minister. (Interruptions) 

SHRI KAMAL MORARKA: Madam, we 
are talking about Dunkel. Forget Dunkel. At 
the moment, there is no Cabinetrank Minister 
in the House. Is this a second-rate chamber?  
The whole 
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(Shri Kamal Morarka) importance of 
Parliament is gone. The importance of 
Standing Committees is gone. There is no 
Cabinet Minister present here even to react to 
this. (Interruptions) 

THE DEPUTY CHAIRMAN: The 
Minister is there.  (Interruptions) 

SHRI KAMAL . MORARKA: Of course, 
Mr. Kamaluddin Ahmed is here. He has been 
very kind. (Interruptions) He tried to say that 
in the meantime he would find out what was 
happening and then he would make a 
statement. This means he does not know 
anything. 

SHRI KAMALUDDIN AHMED: I only 
said that Government would make a 
statement. 

THE DEPUTY CHAIRMAN: He did not 
say that he did not know anything,   
(Interruptions) 

SHRI DINESHBHAI TRIVEDI: Let us 
know whether the Government has accepted 
the report of the Standing Committee or not. 
If they have accepted the report, let them say 
'Yes'. If they do not accept the report, let them 
say 'No'. (Interruptions) The Minister may not 
be here, but the Government is here. Our 
portest is to the Government.  (Interruptions) 

SHRI SUBRAMANIAN SWAMY: Why is 
the Government behaving as if it has 
committed a crime? Let them come and say 
here openly. 

SHRI DINESHBHAI TRIVEDI: The basic    
question    is    whether    we    have 
Signed at or not. 

THE DEPUTY CHAIRMAN: I am calling     
Shrimati     Sarla     Maheswari. 
(Interruetions) 

MR. JAGESH DESAI, I will call you 
afterwards. (Interruptions) Order please. 
(Interruptions) 

SHRI DINESHBHAI TRIVEDI: It is an 
extraordinary situation. The Government is 
not even answering. Let them say 'Yes' or 
'No'. 

SHRI SUBRAMANIAN SWAMY: 
Madam, is he a citizen of this country, or, is 
he from Nepal? (Interruptions) 

SHRI DINESHBHAI TRIVEDI: This is the 
only country where people from all places 
live together. (Interruptions) 

SHRI M.A. BABY: Madam what is the 
reason behind our raising this issue in the 
House? 

Madam, we consider that this issue has a 
direct bearing on the sovereignty of our 
country. It is not that we make a noise here 
and the Government gives an assurance that 
the Minister will come and make a statement 
later on. 

THE DEPUTY CHAIRMAN: Mr. Baby, I 
do not agree with you. I took a serious note of 
it. That is why I adjourned the House for 15 
minutes. Your portest has been registered, but 
let me run the business. 

 
SHRI DINESHBHAI TRIVEDI: The future 

of this country depends on their answer.     Let     
them     say     something. 
(Interruptions) 

SHRI KAMAL MORARKA: 
Madam, you give me a reply on the point 
whether a Cabinet Minister should be present 
in Rajya Sabha or not. 

THE DEPUTY CHAIRMAN: Yes, I think 
a Cabinet Minister should be present here. 

SHRI SUBRAMANIAN SWAMY: What  
has  happened  to  your leader of 

*†[]Translation in Arabic Script. 
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the House? Ever since I have moved a breach 
of privilege against him, he has left the 
House.  (Interruptions) 

SHRI KAMAL MORARKA: Let us 
adjourn the House till a Cabinet Minister 
comes to Rajya Sabha. 

THE DEPUTY CHAIRMAN: That might 
be serious. Any Minister who has got his 
roster duty should be there. Cabinet, State, 
Deputy, anyone who has got the roster duty, 
should be here. She will find out. 

 Just 
because the Cabinet Minister is not here, we 
are not going to stop the work. 

SHRI SHANKAR DAYAL SINGH: We 
want to know whose duty it is today? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND THE 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS 
(SHRIMATI MARGARET ALVA): Azad 
will be coming today. He is coming. 

SHRI JAGESH DESAI: There must be 
some Cabinet Minister here according to the 
roster duty. Thsi House should not be taken 
for a ride.  (Interruptions) 

THE DEPUTY CHARIMAN: This House 
does not run because of a Cabinet Minister. 
This House runs if the quorum is there, if the 
Chairman or the Deputy Chairman or the 
presiding officer is there. The roster duty of a 
Cabinet Minister is there. Mrs. Alva will find 
out and inform the House. Now we will 
continue our work. We are not going to 
adjourn just because somebody is not here. 
You all are here, I am here to listen. 
(Interruptions). Come on. That is enough. 

 

 
SHRI VISHVJIT P. SINGH (Maharashtra): 

I lodge my strong protest against this 
collusion between the Ministers sitting here 
and the opposition there. They are colluding 
with each other for the promotion of these 
Ministers to a Cabinet rank. 

THE DEPUTY CHAIRMAN: Let her say 
something.  It  is a serious matter. Yes,        
Mrs.        Sarla        Maheshwari (Interruptions) 

SHRIMATI MARGARET ALVA: They 
do not allow a lady Member to speak, 

Besting of   13 

year old girl. 

1.00 P.M. 

SHRI KAMAL MORARKA: Madam, Mr.      
Kamaluddin      Ahmed      is (Interruptions) 

 

 

*[†]Translation in Arabic Script. 
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SHRI KAMAL MORARKA: You are 
not familiar with wisdom... 
(Interruptions) 

THE   DEPUTY   CHAIRMAN:   Now who 
is disturbing her? 

 

* THE DEPUTY CHAIRMAN: Let her speak; 
she has a right to speak. 

SHRIMATI     SARALA     MAHESH-
WARI: Madam, please protect me. 

 

THE   DEPUTY   CHAIRMAN:   Now you 
look at the Chair and speak, please. 

 
THE DEPUTY CHAIRMAN: Mrs. 

Maheshwari, if you don't finish within one 
minute, I will move on to another... 
(Interruptions) Don't argue and don't reply. 
You continue spekaing. 

SHRI V. NARAYANASAMY: Madam, 
the term imperialism. (Interruptions) 

SHRI KAMAL MORARKA: they should 
have the patience to listen to her...  
(Interruptions) 

THE DEPUTY CHAIRMAN: Exactly the 
same thing I was pleading with you people. 

SHRI V. NARAYANASAMY: We are fed 
up with their imperialism. 

SHRIMATI SARALA MAHESH-WARI: 
You are fed up with the struggle; You are not 
ready to struggle. That's why you are 
succumbing to their pressure. 

 

SHRI V. NARAYANASAMY: She has 
been saying this for the past fifteen minutes...  
(Interruptions) 

SHRIMATI SARALA 
MAHESHWARI:  What is the problem with 
you? 

 

THE  DEPUTY  CHAIRMAN:   Now no 
disruption, please. 
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SHRI   DEPUTY   CHAIRMAN:   You 

speak on the beating of the 13-year old boy. 

SHRI       DEPUTY       CHAIRMAN: 
Beating of a 13ryear old boy.r.. 

SHRIMATI SARALA 
MAHESHWARI: what is this Madam? I am 
spekaing on my subject. (Interruptions)... 

How can he direct me to speak on his 
subject? {Interruptions) 

SHRI   S.S.   AHLUWALIA:   You   see 
your special mention. 

SHRI MENTAY PADMANABHAM: You 
make your point. 

 

 

SHRI V. NARAYANASAMY: You speak 
seriously...  (Interruptions) 

THE DEPUTY CHAIRMAN: Please. No 
interruptions any more. Let us be serious. 
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Thirteen  Years and Boy in Delhi  
THE DEPUTY CHAIRMAN: Saralaji, 

you should have started talking about the 
beating of the 13-year old boy. We are not 
discussing about the policies of the country. 
So, please come back to the subject. If you 
like to discuss the policy, we will have 
another discussion. 

 
THE DEPUTY CHAIRMAN: You should 

speak on the Special Mention. 

SHRIMATI SARALA 
MAHESHWARI: Madam,      I      am 
speaking, but they do not allow me to 
speak. 

THE DEPUTY CHAIRMAN: You come to 
the point or I am calling another person. 

SHRIMATI SARLA MAHESHWARI: 
Madam, I am coming to the point. 

THE DEPUTY CHAIRMAN: No, You are 
not. 

SHRIMATI SARALA 
MAHESHWARI: Madam, I am coming to the 
point. 

THE DEPUTY CHAIRMAN: No, you are 
not. 

RE.   BEATING   OF   A   THIRTEEN 
YEARS AND A FIFTEEN YEARS OLD 

BOY IN DELHI 

 



325 Special Mention [15 DEC,  1993] Special Mention 326  

 

SPECIAL MENTION 

Need to Provide Proper facilities to the 
Pilgrims of Kailash  and Mansarover in 

Tibet 

SHRI SUBRAMANIAN SWAMY (Uttar 
Pradesh) : Madam Deputy Chairman, between 
1978-81 due to my personal efforts, the 
Chinese Government had allowed Hindu 
pilgrims to make a visit to Kailash 
Mansarover area which is in Tibet. This 
process began in 1981 when I myself led the 
first group of pilgrims to that area. 

THE DEPUTY CHAIRMAN : It is a 
serious matter. I think the whole House 
associates with it. 

SHRI DINESHBHAI TRIVEDI (Gujarat) : 
It is the effect of the television on the 
Children. 

RE.     TABLING      OF     JAIN      AND 
AGGARWAL        COMMISSION        OF 

INQUIRY REPORT ON 1984 RIOTS 


